FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF AL-DUA FOOD PROCESSING PRIVATE LIMITED

RELEVANT PARTICULARS
1. | Name of corporate debtor AL-DUA FOOD PROCESSING PRIVATE LIMITED
2. | Date of incorporation of corporate debtor 22.12.2005
3. | Authority under which corporate debtor is Registrar of Companies, Delhi (ROC-Delhi)
incorporated
4. | Corporate Identity No. of corporate debtor U15111DL2005PTC143959

5. | Address of the registered office and principal Regd. Office: -114 Baber Road, North Delhi, New Delhi,
office (if any) of corporate debtor India,110001.

Corporate office: - 5/50, B-5, Beema Nagar, Alampur,
Near Sai Mandir, Sarsol, G.T. Road, Aligarh-202001,
Uttar Pradesh, India.

6. | Insolvency commencement date in respect of 24.09.2025

corporate debtor

7. | Estimated date of closure of insolvency 23-03-2026
resolution process
8. | Name and registration number of the PAWAN KUMAR GOYAL
insolvency professional acting as interim IBBI/IPA-001/IP-P00875/2017-2018/11473

resolution professional

9. | Address and e-mail of the interim resolution 304. D.R. Chamber, 12/56, D.B Gupta Road, Karol Bagh,
professional, as registered with the Board New Delhi-110005.

Email: - ca.pawangoyal@gmail.com

10. | Address and e-mail to be used for 304. D.R. Chamber, 12/56, D.B Gupta Road, Karol Bagh,
correspondence with the interim resolution New Delhi-110005.
professional Email: - aldua.cirp@gmail.com

11. | Last date for submission of claims 08.10.2025 (14 days from CIRP Commencement)

12. | Classes of creditors, if any, under clause (b) of | None
sub-section (6A) of section 21, ascertained by
the interim resolution professional

13. | Names of Insolvency Professionals identified to | NOT APPLICABLE
act as Authorised Representative of creditors in

a class.
14. | (a) Relevant Forms and Web links: https://www.ibbi.gov.in‘home/downloads
(b) Details of authorized representatives are Physical Address: - N.A

available at:

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate
insolvency resolution process of the AL-DUA FOOD PROCESSING PRIVATE LIMITED on 24.09.2025.

The creditors of AL-DUA FOOD PROCESSING PRIVATE LIMITED are hereby called upon to submit their claims
with proof on or before 08.10.2025 to the interim resolution professional at the address mentioned against entry No. 10
above.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit
the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12 above, shall indicate its choice of authorised
representative from among the three insolvency professionals listed against entry No.13 above to act as authorised
representative of the Financial Creditors in Class (Real Estate Allottees) in Form CA.

R j false or mislegtling proofs of claim shall attract penalties as per Law.

Dater26700 2025
Place: New Delhi
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HOWSING FINAMCE

HiMDULA

HINDUJA HOUSING FINANCE LIMITED

Carporate Dffice: No. 167163, 2nd Floar, Anna Saf, Saidapet, Chennal600i 5, Email : suctionBhinduabousingfinance com
18T 124/0/64, Near Popular Dharam Kanta, Govind Nagar, Kanpur-208006

RLM-BRAJESH AWASTHI-8918301885, CLM-SONAM MISHRA 9368111464,
RRM-PUSHKAR AWASTHI 9453043399, CRM - MITESH MISHRA 9555269296

F o

VERSTY

SING FINAKECE

Unit 203 & 204, 2nd Floor, "A" Wing, Navbharat Estate,
Lakaria Bunder Road, Sewrl (West), Mumbai 400015, Maharashira.

CIN No.: UB5922MH2005PLC272501

VASTU HOUSING FINANCE CORPORATION LTD

MONDAY, SEPTEMBER 29, 2025

GLOBUS POWER GENERATION LIMITED

CIN: LA0300RJ1985PLCO47T105
Website: www.gpgl.in, Email Id: globuscdli@gmail.com,

NOTICE UNDER SECTION 13{2) OF THE SECURITIZATION AND RECONSTRUCTION OF FINANCIAL POSSESSION NOTICE Tel: 0141-4025020, 011-41411071-70
ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 {SARFAESI ACT) Regd. Office: Shyam House, Plot No. 3, Amrapali
In respect of oans aviled by below mansiomed borowers | guareniors through HINDUJA HOUSING FINANCE LIMITED, which Whereas, The undersigned being the Authorised Officer of Vastu Housing Finance Corporation Limited under the Circle, Vaishali Nagar, Jaipur-302021
hiave became MPAwith batow mantioned balance outstanding on dates mentficnad below, 'We have already issued detailed Damand Securitisgtion and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise c GIFF P,-'-\ 54"; N na | In‘ qu :al Area. Ph N
Nofica dated as mentianed belaw Under Sac, 13(2) af Sacuritization and Raconstructian of Finencial Assats end Enforcement of of powers conferred to him under section 13 (12} read with Rulke 9 of tha Security Interest (Enforcement) Rules 2002, o ice. A-ol o argrna NOusinar Arad, Fiese-,
Securify Inserest Act 2002 by Registered Past ( Speed Post | Couriar with acenowlecge cug bo you which has been retumed issued a Demand Notice calling upon the borrowers mentioned herein below to repay the amount mentioned in the oM EhaIEN, TR
-Jﬁdih'grej'l_aﬁ’ﬁ":lacg;-_e:-“ ol Ef?'_'*d- gfrf'"e"“:'“"i': Gl "'Er""”" of ire F‘“".‘.Er‘.sr':“;‘f;:“""ﬁ;:""'?d i respective notice within 60 days from the date of receipt of the said notice. The borrowers having failed to repay the Special Window for Re-lodgement of Transfer
3 PEEAEES 1AW "_mE_ CLi agg ot your i T2 ey ! e TE-'"‘"-':'_'E L T 0 SR CCTN T8, YO TN amount, undersigned has taken possession of the property described herein below in exercisa of powers conferred =
discharging liability 2= st oul herain abova the Bank | Secured Creddar may exarzse amy of the right confemed vide section 13(4) of . et 13041 of th g i Rule O of A b T H'Eﬂl-FEEtB of Fh]'ﬁ'-l cal Shares
SARFAES| Aot and white pubisheng the possassian nolice | suclion notice, alectranicaly or oiherwise, as requred undar the it il S S R B R "!"Ct el ?Mm kit e iy rl':l.ﬂ“' el E e rr%e_r‘-tn::-nu-u . D ; o % 5 :
SARFAESIAct, the Bank { Secured Creditor may.alse pubfish your photopreph. Details sre hereundar- ht:-rrnl.'«--:-.*r. arid glmrarﬁr:-r in pa rt:r.:ul.ar i-:rlr]_ the public in ganaral is heraby i::—.l'.J:Inr'li-."L‘l nat to deal wn.h 1I-|.=:* pra perty and ..I".'E draw your atte:nlmn ':In :EEI"EI C|‘r:ular baaring re FElr_ar:f:e
- any dealings with the property will be subject to the charge of the Vastu Housing Finance Corporation Limited Branch SEBIHO/MIRSD/MIRSD-PoD/PICIR/Z025/87 dated July 02, 2025,
5, Ale No. [ Name of Borrowers/ Demand Notice Dale Details of Secured for an amount mentioned as below and interest thereon, costs el peralning to the opening of a special window for re-lodgement of transfer
Mo | Co-Borrowers/Guarantors & Date of NPA |Amount Dutstanding Aceaje deeds, which were lodged priar o 1% April, 2099 and were
— SN Name of Borrower, Date & Amount of Description of Property Date & Type of rejected/returned/not attended to due to deficiency in the
{IUP/ENPIKANP/ADODDODISY & 12.09:2025 1264 Plod Mo, 664 Radhapuram Trimurd Co-Borrowar and LAN No. | Demand Notioe Possession documeants/process/or olhensmso,
FP/ERPIKANPIADIIO00E96, Mr, Amar Singh * 11002 Apartmenl Hanspuram Maubasta Kanpur, S 1 i F L Dora B A mr— The spacial window will ba open for a pariod of six months from T duly, 2025
1268 Plof Mo-BdA Radhapaam Trimurti Apertmant a5 on 0809 2005 !'la'|5|:|J'E‘-'I'- NELI’JEF.-".E. Trimurti .-1|:.=1l?:|‘.|:-nl. ) ] ) r‘E'Eh'::'IIﬂ P _E:I'a ora FOpET |-fr ':E'a till & JE!"lLlEr!.". G, Dur.:ng this F-'Eril:“j. the sacurities that are ra.]c,dged for
Hanspuram Nagbasta Kanpur, Hanspuram Nachasts, B inatuet * | Urkam, Kanpur, Uttar Pradesh, India - 208021 1 F""”:'_"“ H"_““'J' TR Measuring 173 j"_'"-l- Yds. -mouja Vill. bl transfar after reclification of errors (including thase requasts that are pending
Trimit APARTMENT, Uirban, IGanpur, Uttar Pradesh, | 4 -Ega|',5-.,agm 125415 Sq. Yard , Bounded As: East: Plot iy 15-Mar25 | Khanpur Khurd (with In Lal Dora), Tehsil r"-'.:u:;sla'-'.siu.n with the Bank / Regisirar and Share Transfer Agant (RTA), as of 2 July, 2025)
India - 208021, Mr. Pratioha Devl, Plothar B5a mauji & Shikha Yadav ‘Wesk Plot Moffb Reena Sunita Devi Rs. 2613360/ Gohana DistLsituated At Village- Khanpur T will b issued only in demat mode, ence all the documents are Tound in ordes
nebasta kanpur nager, Naubasia, Urban, Kanpur, Bhadauria Morth: 20 Ft Road South: Parl OF Shri Krishna Selection A = Khurd Tehsil Gohana District Sonipat| .. -',:-Ef 1195 by RTA. [l HeiTES 1
Littar Pradesh, India - 208029 Araz Ajmer-Singh O8-Mar-25 Haryana 131301 Boundaries: North - Hfo : ~ :-E?-d::j]dgi; Hﬁlﬁ:rhﬁwﬁrand?git a:cnﬂun{t ?lnﬁ ;E;ml:ld.: |..[5r C:;ant ['.-1:35}E|: I__|5';
) e alcan i Lhe frans rmanS-ar @ Cerlificale, wniks f
Lo At hars boen safied s NPA G IE0020%5 | glhieh it st Prabhu, South - Hy/o Ramesh, East - Gal, e kbl ot
2 |UP/KNFIKANPIADODOOD361, Mir. Sund Pandey, 1801) 12092025 1ARAZI NO 11 PRIVATE PLOT MO B, Wasl - H/o Balbeer, Transfer requests submitted after 6° January, 2026, will not be acceptad by
Coubée Reom Site- -2, Kidwai Mager, Urban, Kanpur, ¥ SEAT4L/ NAEWAAN, Urian, Kanpar, Uttar Pradesh, Property Le. Property As Per Sale Dead the Bank/RTA.
I,'j.:jr F_-P'r:'-_r,lgsl-. .In-:1-|a *:'EE":H Mr. Manika E‘HEﬂE'r- a5 on 08052025 !qﬁﬁ:ﬂ:l.m'l;fi 30,166 SE,“ HE{ F!-l:li.ll':l_jEF-Hﬁ Mo.1152 Dated 12.06,2000, Land For Glabus Power Generation Limited
L.Blt-d UE'} % FLL?IE.F'M:IH:E} Fgﬁngﬂa g + intarast ﬁ'ﬁ: '"t' rgngl",lfrfuﬁ IIEI“}EIi rrl:"l" I;II'}' hm 2 Rajesh Kurnar Kaushik 22-May-25 Measuring 0 Kanal 07 Marlas |.e.14/32th|  Symbolic Sd/-
¥ : '-';_ 3".|-"--- _ ’E_*_ '-'-'1_I-|=_' s I,, 9 + Legal Chames i OIRELE Vi Con i o is IR rios ey Yopesh Sharma Rs. 20650727 Share Of Land Measuring 01 Kanal 12| Possession Nisha Valechani
e : Nirmia Devi a5 o Marlas Bearing Khasra No.98//10(1-12)| takenon Company Secretary & Compliance Officer
3 | UPJKNPRARRAODOINS4T, Mr Jitendra Kumsr, Mr 2.09 2025 Parl Of Arazi Mo515, BRAHM MAGAR, LAN: LpOODD000105411 13-May-25 Situated At Bhiwani,haryana-127021 28092020
IFna Shankas Thaan Thvan. Mg Babd Thsan, & biv ¥ EEATELN CHALUBERUR, KEAMPURE NAGAE LP.- Boundares: Marth - Biot O Surander, FORM A
Dhrengra Tiwan, Al AL Brahm MNagar, Chaubepur | oo conpooapes: | 209205, CHAUBEPUR, Uban, Kanpur, Utk South - Plot Of Santial. East - House OF
Fenps, Up--209203, Chaubapur, Urbam, Kanpur, + indzrast Pradesh, India - 209203, B4 So. Mir, Boundad Suresh West -Etreetl PUBLIC ANNOUNCEMENT
Usiar Precesh, India -208203 ¥ Legal Champes 3;: E"'f' Part Of 'ﬁ'?f-' """E-:":E'L_’I; EEEL:';"":'E[ - (Under Regulation 6 of the Insolvency and Bankruptcy Board of India
Lisan Acognts have been chassified 25 a NPA on 05.00 2025 oan ot Land of Shuwan S0uh; Fat o _ s . _ (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
! Afi : 28.09.2025 Authorised Officer FOR THE ATTENTION OF THE CREDITORS OF
alUP KNP RANPIAODOODT13] & 1500 G005 ARAZI number B51 plot number 37 budh pue Sonipat /Bhiwani Vastu Houslng Finance Corporation Lid AL- DUA FOOD PROCESSING PRIVATE LIMITED
L NP IRARSIADODODTEES, Mr. Jetendra Kumar, A # {0Eas0A/- Machariya, KANPUR, Maetmo, Barpur, Lk RELEVANT PARTICULARS
Block 37 Rajeev Magar, Kénpur, Malro, Karpur, Wlar| oz nengoooopes [Pradesh, India — 20B011, 9% Bg. Yard, .
Prariesh, Incha- 208011, Mrs. Jey SheiDevi, 36 Ablack \ inenrest | Bounded as: Ezst: House DFRam Avier Yaday ORIX LEASING & FINANCIAL SERVICES INDIA LIMITED 1. |Name of corporate debtor AL~ DUA FOOD PROCESSING PRIVATE
rajeey nagar, Kanpur, Metro, Kaapor, Uiar Pradesh byl Weast 30 Fest wide Road Morth: House Mo.36 ‘_ﬁ ; i , [ ; LIMITED
IF;_;'.H’TIELH P R =+ Legal Lhargas Ul.éa'ml:;s'nii..asl”ﬂ S.ﬁutﬂ'&lsana-nr.;. TR ﬁf (forrmery known as OALS Auto Financial Services Limited) (A Subsidiary of ORIX Auto Infrastructure Services Limited) 2. | Date ofincorporation of corporate debtor | 22.12.2005
e U0 f : Ly [ ' 1 _ § e T i al ey F ! A P 4 ; : . : : " :
i T o == | Regd. Office : Plot No. 94, Mf"'“_ Co-operative Industrial Estate A"”"!E"'Hi*ﬂﬁﬂdd Andheri (E), Mumbai - 400 058 3. | Authority under which corporate debtor is | Registrar of Companies, Delhi (ROC-Delhi)
Loan Acoounis have been chsslied 25 8 WPG.on 0508 2025 DRIX Tal.: = 01 22 2859 5003 | 6707 0100 | Fax: +91 22 2852 8549 incorporated
g E:"“s':‘r':"‘::f:ﬁ;x::;ig :‘;ﬂf‘ﬂ i:“g?i”; ot f";'- r[;: ﬂé;ﬁl:*-,.Lﬁ“'E ’:\E"Sfﬁ?;”ﬁ-ﬂ';ﬁ' Email: info@orixindia.cam | www.orxindia.com | CIN: UTA900MH2006PLC183937 4. | Corporate Identity No. of corporate debtor | U15111DL2005PTC143959
Apsh Wir, Meha Sharma, W -2, apdE4 40 Moo, fihar, heaubasla, Kanpu . . - , ;
e M S M ACORE A A NI, S it Ko APPENDIX- IV-A [See proviso to rule 8(6)] NOTICE FOR SALE OF IMMOVABLE PROPERTIES 5. |Address of fhe registered office and|Regd. Offce: -114 Baber Road, North el
i b o] « Bl 55 on 0800202 v RO, o T e F i i ot g 5 §i i : § o inci ice (i Cindi
Maubastz, Wanpur Magar, Malro, Kangur Ustar e 208021, 7339 Sq. Mir Bounded as: East Pubiic Motice for auction sale of Immaovable Assais under thee Secuntization and Reconstruction of Financial Assets and Enforcement of principal office (if any) of corporate debtor | New Delhi, India, 110001.

Pradesh, Incka- 208021
L Acooants hae been chissTid 25 a NRRon 0500 3025

+ Legal Charges

house a8 Suili plot no. 819 West 30 Feal wada
Foad Morth: dd Feat wide Road South; Stais
thes afler iz mo, 104

Sacurity Inarast Act, 2002 read with proviso to Rule 8 (6) of the Security Interast (Enforcamant) Rules, 2002

Motice is hereby given i the public in general and in particular to the Borrower (s) and Guarantor {s) that the below described immovable
property morgagedicharged to the Securad Creditor, the physical possession of which has been taken by the Authorised Officer of the

+ Legal Chargas

Bounded as; East: Offer Plal West: Pl ol
Smé. Jyoh Marth: ‘Olhar Plot Soulh: 20, Feal
‘Wide Road

¢RI EeiRENRe A, . Whanned hendl). 1ECIEKED. TR DB P Kl et K et Secured Creditori & Orix Leasing & Financial Services India Ltd. will be sold through public auction on *AS IS WHERE 15", "AS 1S WHAT & g‘fi%':;:r;{:gzbrtf‘;”ceme”tdate inrespect| 24.09.2025
He Mz Makmuda Khatun, bath at: Budhai 7 ES586 rmen, Melng, Unnag, Uttar Pradesh, Inds - 0l g c . : v o ; b : g
Purwa Kati Piper Khada Katri Piper Kheda, Unnao, | 4. :I133J35 apzs | 209301, Sq. Mir, Boundad As: East: Other Plal iFE' d"f:' I;HiTEUIIEF;.TT_ER; I8 : el o Iid*.*rl}.ﬁtlzﬁ- ior nem-ver:..ﬁu ::;_::un[:fi nl-enhﬁ_:qhﬂrm l;izw_i'fl;ﬂ Em l'Etr' ;"ﬂ X 7. | Estimated date of closure of insolvency [ 23-03-2026
Uninan, Mesro, Kanpur, Uttar Pradesh, Indks - 209851 i West $8 Feet Wide Road Marh: Ciher Plal I::lll'IﬁI'IE E:IErfT;.IDEE I:"II'I ia fEIIT"dI:II'I'I:I'nl.u'E-'fE- dno CO-D0MOWETS 85 MENmon Brein DelOW. 1Ne meSern'e £ af B2 CAMESE N ongy resolution process
Loan Acoounts hivs been chissfied as 8 NP4 on 05092025 | + Legal Chargas | S0uth- Uiher Blal Sposit(CILH Wi Deas mentoned henain b 8. Name and registr_ation ngmber pf the PAWAN KUMAR GOYAL
7 |UP/KNFIKANPIADOO002238, Mr Pawan Kshar &| 12092025 |Phal on Land No 926 Waka Mauza Barbal NANE “E Jg%:ggmﬁgﬁa ANR RESERVE PRICE (INR) insolvency professional acting as interim| IBBI/IPA-001/IP-P00875/2017-2018/11473
Mrs. Shwats Mishra, Ramdsi kheds, Remidei khada, | zgereg. |Wake Mauza Barbat Plot on Land Mo 525, DETAILS OF PROPERTY EMD resolution professional o
h‘IE'lrl.'I'Jr-l'lﬂl'.ll_lllﬁ":"ﬁ'h"ih'l-l'llﬁ -ARARM e on 08,00 2025 Wake Mauza Barhal Sanskar Goest HFU‘.P EIUTEITA"[HHG AMDUHT 9 AddreSS and e'ma” Of the Intel’l.m 304 DR Chamber, 12/56, DB Gupta Road,
| nart Aczounts harve been ciestied 35 3 NPA on 0500 2005 + indarast Unnao, Usiar Pradesh 208601, &5 76 Sq Mir, DEMAND NOTICE DATE BID INCREASE AMOUNT resolution professional, as registered with | Karol Bagh, New Delhi-110005. Email: -

? - : 0@ - o e | Village-Shakurpur, Delhi-110034, and
Indlia - 208012 vinssrest  |208012, 97.83 Sq. Mir. Bounded as: East RS: 1,79,90,785.03/- (Rupees One Crore Seventy | /20 i, B ! Qnly). 12| Classes of creditors. if anv. under diause [N
Lo Accounts have besn classfied 263 NPA on 05002025 | + Legal Charges | OWen To Sky thareafier Plot Ma. 110 Wast Nine Lakhs Ninety Thousand Seven Hundred Bounded As: North: P of Manoj Yadav, | (b) of Sub-sectlion ’(E)‘A) %fusection uz1 one
{ ’ Common Passage, Star, LAt theseafter Flal Eighty Five And Three Paisa Only) As On South: Property of Other, East: Gali,| Bid Increment Amount 50,000/ ascertained bv the interim  resolution
N 3-A Morth: House Ko, 1117546 Sited on 00.00 2025 { West: Proparty of Other (Fifty Thousand Only) y

AT Tr e

as on 0609 2025

00208 |

ool i, 106E Scuth; Opan To Sky thereafier 20
Feal'sida Road

b2 b i ————

e M/s Eclatic International Pwt. Ltd.
e Vishant Yadav

Al That Piece And Parcel of P Mo, WZ-
6249 {Portion of Proparty MPL No. WZ-B3},

INR 1,95,00,000/- (Rupees One
Crore Ninaty-Five Lakh Only)

L] ; | e i BN
§ |URKNPRAKPIACODOIZEE0, Mr Rajeev Verma & 209 2025 Flzt no 38 heving covered area 3nd floor = ;-lk:i:t T::::‘r ;df[?fu;ng IF_:Ell'II:l:IE.IH.I"_a SESA??H-TEI;U?I} professional Email: - aldua.cirp@gmail.com
Mrs. Rani Verma, hoth at: 1114402 Ashok Magar 3. | g ooetazrn | 111002 ashok nagar, sa vatka, KANPUR D:']E P Yad i 'l‘m 130, Sit 1*; gt INR 19,50,000i- (Rupees 11.| Last date for submission of claims 08.10.2025 (14 days from CIRP
Ashek Magar, Metro, Kanpur Nagar, Ullar Pradesh, nE NAGAR, Mo, Karpur, Uttar Pradesh, India - * Uecpam Yadav St B Nineteen Lakh Fifty Thousand

Demand Huhceﬂate 30.11.2022

.AFI That Piece And Parcel of upger

than B Mir Wida Road Soufh: Fam of Shiv
Sharma

The above manfioned Barrowers [ Guaraniors are sdvised (1) To callect he original nobcs fram the undessigned for mone
anid complate datails and (2] To pay the balance oulstanding amount inlerest and costs ele. within 60 days fram the data of
nfics relermad bo.above bo avord further action under tha SARFAES| Act

India Ltd., 1.e, hitps:/'www orixindia com/sales-notice php

Date; 25.09.2025

Sl
Authorised officer
ORIX Leasing & Financial Services India Limited

9 | UP/KNPIKARPIADOOCIZETD, MY, Awadesh Kumar 5247 BlockB, Schere-E WS - Bars o Vinay Kumar INR 17,00,000/- (Rupees R o o
Gupla, Mrs. Sarvash Gupla, Mr. Lakiy Gugta, Allat: 8| qp7759. | U UL Distrct Kanpur Nagar- 208027, » Palak Anand | Ground Floar, Without Roof Rights "Said|  Seventeen Lakhs Only) - (a?pS:Izv:nltveF%rfng Iaz::l(be; C[?ztsa;ils A
242, Haaral, Beera, Matra, Kanpur, UBar Predesh, | oc nnone nooopes | 36.70 54, Min Boundad a=: Easl: Plal No.- 217 " " Eloor® Bullt an Proper anng G-20 Plod | . ! : €D links:
India - 208027 F M?:,E:r;jm" West 4.5 Mir Wida Road North; Piot No -243 Tﬁs Eéﬁfﬁ_"?ﬂ"' m:#':l“ T|-I-1|1FE|;|FI';E5LH“T N;I_ 27 ; 2%_ m;gi&_ﬁ;;ﬁg ._I:IE_QE 53_ INR 1,70,000/- (Rupees One authorized representatives are available | https://www.ibbi.gov.inhome/downloads
Livan Acoourts have been chissfied 35 3 NPAON 05090025 | + Legal Criarges | =0uih: Platbo.-247 I'IIII?E .f:-?xd EE;'-:‘E;”EIQM*;;E: Dr::_.'] A:‘E—‘: ¥ 'vds., (18,9 % 51 9) Approx, 191 Sa, Mirs.| Lakh Seventy Thousand Only) . at.: . _ Ehysical Address: - N.A

10| UPIKNPKANFIADODOUTS Wi Adlya Seghi s | 11002028 | pitshatedon PartolraaiNo 610 Vilge 03.09.2025 Out of Khasra No 513, Situaled at Vil | Bid Increment Amount 50,000' nsohentyesobionrocessof hoAL DUAFOOD PROCESSNGPRIVATE LMITEDOn 24 002025
Pan Kumari & Mrs. Stweta Singh, AN AE{  zqgogq7y-  |AkberpurBaharKshetrs Napar Paaliks Bindk Ramand Notice Dales - 22.03.2023 iMamurpur, G-Block. Punjabi Colony,)  (Fifty Thousand Only) The creditors of AL- DUAFOOD PROCESSING PRIVATE LIMITED are hereby called upon to submit their claims
Mugal Road Bindk Fatebgur, 0, Mugal Road Bindki| e o 06 00 2008 [Fergene & Tehsi Bindkd, District-Feiahpur- TEET Marela, Delhi-110040 with proof on or before 08.10.2025 to the interim resolution professional at the address mentioned against entry No.
Fatenpir, Metro, Bindio, Ltar Fradesh, India - 212635 ¥ I 212657, B1.5 3. Mir., Bounded asc East Plot - o ’ : = T ; : : : » . . 10above.
L nan Artounts have batn cssied a2 NPA on 05,0005 | 4 _Eg.larI:E?:rlges al Busien Wesk Plat of Valsala Norh: Lass For detailed lerms and conditions of the sale, please refer 1o the fink provided in the website of Orix Leasing & Financial Services The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit

Dated : 27-08-2025, Place : Kanpur

Authorised Officer, HINDUJA HOUSING FINANCE LIMITED

$* Chola

Enter a better life

Cholamandalam Investment and Finance Company Limited

Corporate Office: * CHOLA CREST " C 54 & 55, Super B — 4, Thiru Vi Ka Industrial Estate, Guindy, Chennai -
600032, India. Branch Office: 1st & 2nd Floor, Plot No.6, Main Pusa Road, Karol Bagh, New Delhi - 110 005
Contact No: Mr. Srinivas V, Mob.No. 9643344410

E-AUCTION SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 read with proviso to Rule 9 (1) of the Security Interest (Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower / Co-Borrower/ Mortgagor (s) that the below described immovable
properties mortgaged to the Secured Creditor, symbolic possession of which has been taken by the Authorised Officer of Cholamandalam
Investment and Finance Company Limited the same shall be referred herein after as Cholamandalam investment and Finance Company Limited.
The Secured Assets will be sold on “As is where is”, "As is what is”, and "Whatever there is” basis through E-Auction.

It is hereby informed to General public that we are going to conduct public E-Auction through website https://chola-lap.procure247.com/

Corporate office: - 5/50, B-5, Beema Nagar,
Alampur, Near Sai Mandir, Sarsol, G.T. Road,
Aligarh-202001, Uttar Pradesh, India.

the Board
10.| Address and e-mail to be used for
correspondence with the interim resolution

ca.pawangoyal@gmail.com
304. D.R. Chamber, 12/56, D.B Gupta Road,
Karol Bagh, New Delhi-110005.

Commencement)

professional
13.[{Names of Insolvency Professionals
identified to act as Authorised

NOTAPPLICABLE

the claims with proofin person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12 above, shall indicate its choice of
authorised representative from among the three insolvency professionals listed against entry No.13 above to act as
authorised representative of the Financial Creditors in Class (Real Estate Allottees) in Form CA. Submission of
false or misleading proofs of claim shall attract penalties as per Law.

PAWAN KUMAR GOYAL, Interim Resolution Professional

(AFA No. AA1/11473/02/311225/107690, Valid till 31/12/2025)
AL- DUA FOOD PROCESSING PRIVATE LIMITED

Date: 29-09-2025
Place: New Delhi

i 4

|l

nl

T LT ADITYA BIRLA CAPITAL LIMITED

UNDER SEC 13(2) OF THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY
INTEREST ACT, 2002 (“THE ACT”) READ WITH RULE 3 OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 (“THE RULES”)
On account of the amalgamation between Aditya Birla Finance Ltd. and Aditya Birla Capital Ltd. vide the Scheme of
Amalgamation dated 11.03.2024 duly recorded in the Order passed by the National Company Law Tribunal - Ahmedabad
on 24.03.2025, all SARFAESI actions initiated by Aditya Birla Finance Ltd. in relation to the mortgaged aproperty mentioned,
stands transferred to Aditya Birla Capital Itd., the amalgamated company.

Accordingly the undersigned being the Authorized officer of Aditya Birla Capital Limited (ABCL) under the Act and in exercise
of powers conferred under Section 13(12) of the Act read with the Rule 3, issued Demand Notice(s) under Section 13(2) of
the Act, calling upon the following borrower(s) to repay the amount mentioned in the respective notice(s) within 60 days from
the date of receipt of the said notice. The undersigned reasonably believes that borrower(s) is / are avoiding the service of the
demand notice(s), therefore the service of notice is being effected by affixation and publication as per Rules. The contents of
demand notice(s) are extracted herein below:

In connection with the above, Notice is hereby given, once again, to the said Borrower’s / Legal Heir(s) / Legal Representative(s)
to pay to ABCL, within 60 days from the date of the respective Notice/s, the amount indicated herein below against their

DEMAND NOTICE

N Account No. and Name of borrower, Date & Amounc:: Descriptions of the Reserve Price, Earnest E-Auction Date and respective names, together with further interest as detailed below from the respective dates mentioned below in column (d) till
R _ as per Deman - R A the date of payment and / or realisation, read with the loan agreement and other documents / writings, if any, executed by the
co- borrower; Mortgagors Notice U/s 13(2) property /Properties Mo_ney A Tm?e’ Anle said Borrower’s. As security for due repayment of the loan, the following Secured Asset(s) have been mortgaged to ABCL by
1 | Bld Increment Sme|SS|on LaSt Date the said Borrower’s respective|y_
1. Loan Account Nos. XOHEEDL00001467402 03.02.2025 ALL THAT PIECE AND PARCEL Amount (In Rs.) Inspection Date Sr. Demand Notice Description of

1.SIMARPREET SINGH BHATIA Rs. SOCIETY BUILT FLAT NO.H-7, Rs. 1.02.00.000 30.10.2025 No. TR CE OO 1) Date & NPA Date Immovable Property
H NO. H-7 SHANTI APPARTMENT ROHINI SECTOR 1,33,21,375/- (THIRD TOP FLOOR-HIG), SHOWN s. 1,04,00, /- t 11.00 . 't 1:00 1. Mr. Sunil Kumar, S/O Mr. Krishna Pal, H. No. 201 o 0 [(Property -1) Al that piece and parcel of the property Measuring 30
- 13 DELHI - 110085. . IN THE LAYOUT PLAN OE SHANTI Rs. 10,20,000/- a 0% a.mto L p-m Dabar Colony, Panipat Haryana - 132103, Also| == & Sq. Yards. i.e. 01 Marla Being 1/146 Share out of Land Measuring 07
Also At:-H-5 BADLT INDUSTRIAL AREA PHASE-3 Type of Possession Rs. 1,00,000/- 29.10.2025, 10.00 At: Mr. Sunil Kumer, Proprietor Of M/S. Kajall g5 gg 0005  |Kanal 06 Marla Comprised In Rect. No. 78 Killa No. 24/1(1-5), 24/2(0-
. SYMBOLIC CO-OPERATIVE GROUP HOUSING am to 5.00p.m Bangle Store, Dabar Colony Opposite Atal Sewa 12), 24/3(4-10), 24/2(0-19) Situated With In Revenue Estate Of Taraf
DELHI - 110042. SOCIETY LTD., PRESENTLY KNOWN AS SHANTI APPARTMENT', Kendra, Panipat Haryaqa - 132103, Mobile'No.:- Total OFs. Mukhdymzagdap, Aqui Knowp As Dabar Colony, Withir.1 M. C. Limits
2.GURMEET KAUR BHATIA 9817791591, Email: sunilkashyap80715@gmail.com|  Dues Amt.  |of Panipat Tehsil & Distt. Panipat Vide Sale Deed Vasika No. 9644

AT PLOT NO.7/1, SECTOR NO.13, ROHINI, DELHI-110085 1

. |2. Mrs. Guddi Devi, W/o. Mr. Sunil Kumar, 291, Kutani
Road, Khanna Tubwel, Dabar Colony, Panipat
Haryana - 132103., Mobile No: 9050375355

3. Mr. Krishan Pal, S/o. Mr. Hukamchand, 291, Ashok
Vihar Colony, Near Khanna Tubwel, Dabar Colony,

Dated 03.11.2023 of Sub-Registrar Panipat., (Property -2) All that
piece and parcel of the property Measuring 01 Marla 4 Sarsai Being
13/1314 Share out of Land Measuring 07 Kanal 06 Marla Comprised
In Rect. No. 78 Killa No. 24/1(1-5), 24/2(0-12), 24/3(4-10), 24/2(0-19)
Situated With in Revenue Estate of Taraf Mukhdumzagdan,, Within M.
Panipat - 132103, Mobile No.: 9997556944 C. Limits of Panipat Tehsil & Distt: Panipat Vide Sale Deed Vasika No.
Loan Ac No. ABPNTSTS000000790241 3877 Dated 17.08.1999 of Sub-Registrar Panipat.
With further interest, additional Interest at the rate as more particularly stated in respective Demand Notices dated mentioned
above, incidental expenses, costs, charges etc incurred till the date of payment and / or realization. If the said Borrower’s shall
fail to make payment to ABCL as aforesaid, then ABCL shall proceed against the above Secured Asset(s) / Immovable Property
(ies) under Section 13(4) of the said Act and the applicable Rules entirely at the risk of the said Borrower’s / Legal Heir(s) / Legal
Representative(s) as to the costs and consequences.
The said Borrower’s / Legal Heir(s) / Legal Representative(s) are prohibited under the said Act to transfer the aforesaid Secured
Asset(s) / Immovable Property(ies), whether by way of sale, lease or otherwise without the prior written consent of ABCL. That
please note that this is a final notice under Sec. 13(2) of the Securitization & Reconstruction of Financial Assets & Enforcement
of Security Interest Act, 2002 (54 of 2002). Needless to say, that ABCL shall be within its right to exercise any or all of the rights
referred to above against the borrower(s) entirely at their risk, responsibility & costs.
Place: Panipat, Haryana
Date: 28.09.2025

H NO. H-7 SHANTI APPARTMENT ROHINI SECTOR - 13 DELHI — 110085.
3.AMARJEET SINGH BHATIA

H NO. H-7 SHANTI APPARTMENT ROHINI SECTOR - 13 DELHI — 110085.
4.LATE TRILOCHAN SINGH BHATIA THROUGH ITS LEGAL HEIRS MRS DAVINDER KAUR W/O TRILOCHAN SINGH BHATIA

H NO. H-7 SHANTI APPARTMENT ROHINI SECTOR - 13 DELHI — 110085.

5.LATE TRILOCHAN SINGH BHATIA THROUGH ITS LEGAL HEIRS BALBIR SINGH BHATIA S/O TRILOCHAN SINGH BHATIA

H NO. H-7 SHANTI APPARTMENT ROHINI SECTOR - 13 DELHI — 110085.

6.LATE TRILOCHAN SINGH BHATIA THROUGH ITS LEGAL HEIRS PARVINDER SINGH BHATIA S/O TRILOCHAN SINGH BHATIA.
H NO. H-7 SHANTI APPARTMENT ROHINI SECTOR - 13 DELHI — 110085

RS. 20,09,085/-
as on
26.09.2025

1.ion-notices. For details, help, procedure and online training on e-auction, prospective bidders may contact (Muhammed Rahees — 81240 00030),
Ms.Procure247, (Contact Person: Vasu Patel: 9510974587)
2.For further details on terms and conditions please visit https://chola-lap.procure247.com/ & https://www.cholamandalam.com/auction-notices to
take partin e-auction.

THIS IS ALSO A STATUTORY 15 DAYS SALE NOTICE UNDER RULE 9(1) OF SECURITY INTEREST (ENFORCEMENT) RULES, 2002

Place: DELHI/ NCR Date : 27-09-2025 Sd/- Authorised Officer Cholamandalam Investment and Finance Company Limited

sd/-
Authorised Officer, ADITYA BIRLA CAPITAL LIMITED

Registered Office:- 6th Floor, B Building, Ganga Trueno, Lohegaon, Pune, Maharashtra 411014 E-AUCTION - SALE NOTICE
Branch Off Unit: 2nd Floor, Friends Plaza, 52/53, Ishwar Nagar, New Delhi - 110065 / 1203 & (Sale of secured immovable asset under

1204, Aggarwal Corporate Heights, Netaji Subhash Place, Pitampura, Delhi- 110085 SARFAESI Act)

E-auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (the "Act") read with Rule 8 and 9 of the Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and in particular to the Borrower/ Co-Borrower/Mortgagor(s)/Guarantor(s)that the below described immovable properties mortgaged to Grihum Housing Finance Limited (formerly known as Poonawalla Housing Finance Limited
as the name Poonawalla Housing Finance Limited changed to Grihum Housing Finance Limited with effect from 17 Nov 2023 (Previously known as Magma Housing Finance Limited and originally incorporated with name of GE Money Housing Finance Public Unlimited
Company) (hereinafter referred to as the "Secured Creditor" as per the Act) , the possession of which has been taken by the Authorised Officer of Secured Creditor in exercise of powers conferred under section 13(12) of the Act read with Rules 8 and 9 of the
security interest (Enforcement) Rule pursuant to notice under section 13(2) of the Act.

The Secured Assets will be sold on "As is where is", "As is what is", and "Whatever there is" basis on 15/10/2025 through E-Auction. It is hereby informed to General public that we are going to conduct public through E-Auction platform provided at the website:
https://www.bankeauctions.com. For detailed T&Cs of sale, please refer to link provided in GHFL's/Secured Creditor's website i.e. www.grihumhousing.com

Ly GRIHUM HOUSING FINANCE LIMITED

(Formerly known as Poonawalla
Housing Finance Ltd.)

KIFS HOUSING FINANCE LIMITED

Registered Offica : 4th Flaor, KIFS Corpocate House, Basids Hotel Planet Landmark, Near Ashak Vatika BRTS, 1SKOH -
Ambli Road, Amidi, Abmedabad, Gujarat - 380054 Corporate Office: C-%02, Lotus Park, Graham Firth Compownd,
Western Exprass Highvay, Goregaon (East), Mumbai - 400083, Maharashira, India, Ph. Ne.: +51 22 S17986400
E-mat: contacti@kifshousing com | Website: waw kifshousing com | CIM: 59 226J2016PLCOBSOTY ROI COR: DOR-00145

NOTICE UNDER SECTION 13{2) OF THE SECURITIZATION AND RECOMSTRUCTION OF FINANGCIAL ASSETS AND
ENFORCEMENT OF SECURITY INTEREST ACT, 2002 [SARFAES! ALT)
I respect of boans avaided by below mentioned borrowers fguarantors through KIFS HOUSING FINANCE LIMITED, which have
become NE& with below mentioned kalance mutstanding on dates mentioned baloes We have already issued detailed Demand
Hotice dated as mentioned below Undar Sec. 13(2) of Sacuritization and feconstruction of Financial Asset Enforcemsnt of

EMD

Date: 29-09-2025, Place: Delhi

TION PROCEEDS A/C, Account no. — 091551000028, IFSC code - ICIC0000915,, Branch Address - ICICI Bank Ltd, Panchshil Tech Park, Near Ganapathi Chowk, 43/44 Viman Nagar - 411014 drawn on any nationalized or scheduled Bank
on or before 14/10/2025 and register their name at https://www.bankeauctions.com and get user ID and password free of cost and get training on e-Auction from the service provider. After their Registration on the website, the intend-
ing purchaser/bidder is required to get the copies of the following documents uploaded, e-mail and sent self-attested hard copy at Address- 2nd Floor, Friends Plaza, 52/53, Ishwar Nagar, New Delhi - 110065/ 1203 & 1204, Aggarwal
Corporate Heights, Netaji Subhash Place, Pitampura, Delhi- 110085 Mobile no.. +91 9567626050 e-mail ID rahul.rl@grihumhousing.com. For further details on terms and conditions please visit https://www.bankeauctions.com &
www.grihumhousing.com to take part in e-auction. This notice should also be considered as 15 days' notice to Borrower / Co-Borrower/ Mortgagor (s)/Guarantor(s) under Rule 8(6) of the Security Interest (Enforcement) Rule-2002
Note: In any case if there is any difference between the contents of local language publication and English newspaper publication, the Content, of the English newspaper language published in Financial Express shall be prevail.

Sd/- Authorised Officer, Grihur&lﬁfﬂﬂ‘gfhﬁgﬁﬂqi&p&wg* E'EQW}F'F Poonawalla Housing finance Ltd)

. Nature of . EMD Increme| Property Date and K i ;
Sr. Proposal No. Demand Notlce Date and Possession Description of Property {D} Reserve Price (10% of RP)  |Submission| -ntal Inspection time of encunqg‘rlg:lces Security Interest Act 2002 by Registerad Post | Speed Past/ Courier with acknawledge due to you which has been raturned
No.| Customer Name {A} Outstanding Amount {B} {c} {E} {F} date {G} | Bid {H} |Date & Time {I}| Auction {J} |/Court cases i urdedivered [ acknowledgmant not racefved. Wa have indicated our intention of taking possession of sacuritias owned an one
- - — K off you a5 par Sec. 13(4) of the Aot in casa of your faslua to pay tha amaunt mentioned balow within 50 days. In the avent af your
1 Loan No. Notice date: 08/09/2024 All That Piece And Parcel Of The Residential Vacant Plot Of any{ } fol ﬂ@ﬂl'-;lmlrl!} liahility a5 =et oul serain 2howe the Bank | Secured Creditor Ay DGR any of Elsa 1"‘:."“ canfered vido
HL00399100000005035838 Total Dues: Area Measuring 100 Sq YdS., IE 83.3 Sq MtrS., Out Of Khata Spetion ]3[4' of SABFAES] Act and whilp uuh“ghmu the umﬂssim nitice auction notice, mnmrnnim"-’- ar otherwiss, an
Rs. 1225440/- ( Rupees No. 00127 & Khasra No. 341, Sltuatefj In The Area Of Village : .| 14/10/2025 renuired nder the SARFAES] Act, the Bank/Secured Creditor may alsa pubdishyowr photograph. Details are hereunder -
Rs.1000000/ Rs. 1,00,000/ 15/10/2025
LALIT KUMAR JINDAL |Twelve Lakh Twenty Five Thousand ) Haibatpur, Pargana Haibatpur, Tehsil Dadri & Distt. Gautam R Ten n! Before 5 |10,000/-| 08/10/2025 11 AM u rerrer—
(BORROWER) _|Four Hundred Fourty Only) payable| Physical |Bugh - Nagar. UP. (Hereinafter Called The Said Property). <L§Eﬁe§m§) (Rupees One Lakh | B€C SO (11AM - 4PM) (2PM . g | Branch “ﬁﬂfum‘m’“;‘“d“' Demand Notice
AMITA JINDAL as on 08/09/2024 along with Particularly Mentioned In Sale Deed Executed. Plot No.13 Only) ) o | Aowication | S o ntors Date Amount Detail of Secured Assets:
(CO BORROWER) interest @12.50% p.a. till Boundaries: East: Vacant. West: Netrapal. North: Pradeep NIL | M/LRN | g pstentnpa | Outstanding
the realization. Sharma. South: Rasta. 1 | Jaiandhar|1. SATISH JHA Demand  [khasra no. 33/3(8-0), 33/8(8-0), Khata no. 324/354, Rakba Vilage
Loan No. Notice date: 09/04/2025 All That Piece And Parcel Of The Flat No.Ff-3 On First Floor 294477 |[Applicant] sﬂn:fn‘:ﬁi:tlap Naloian/ 225, Near Mata Mandir, Model Town Police Station, Hosherpur,
2 1 00244100000005012936 Total Dues: Backside Right Hand Side, Developed/Constructed On LIHLJAD | T PRIVANK JHA P ags | |Punjet] 46001 As Par Sals Deed:- East:- Balraen and Krishan Lal, West:-
Rs. 1066633/~ ( Rupees Ten Lakh Residential Plot No.64, Block-E, Admeasuring 167.22 Sq. Mrs. Re. 600001 Qlézgp [ CPRReI | |Dthers (vmer, Nertic- Othars Oymer, Seuth; Woy As e Siks Fat:-
PUNIT KUMAR Sixty Six Thousand Six Hundred _|(200 Sq. Yds.), Situated In The Village Loni Abadi Known As Sif| Rs 600000/- S.00900" | 1411012025 08/10/2025 | 15/10/2025 e i “j'g‘;;m ;| (ST J00. 0 by i G Yotet - i Ml o Worthr
(BORROWER) ThirtyThree Only) Physical |\eq Vihar, Tehsili And District Ghaziabad, Uttar Pradesh,;| (Rupees Six | (Rupees Sixty | ‘gefore 5 |40 gog/- |(11AM - 4PM) (121PAMM- NIL : Saini 136", Southt-Strest 20 wide, 13
SONIA K s on 09/04/2025 p along with (Hereinafter Referred As The "Said Property") And Which Is| Lakh Only) | Thousand Only) PM ) 2 |Chandigarty|1. GULLU GULLU Demand _[Knewat,Khatoni No, 20872368, 2369 under Knasra o, 54]/37 [2-15),
interest @12.60% p.a. till the real- Bounded As Under:- Boundaries: -- East : Park West : 9' Mtrs. 1834/ |(Applicant) Notice Date (its Skare 198/5280 Maasuring 2 Maria Sitiated at Village Kuesti,
(CO BORROWER) ization. Wide Road North: Property No.E-63 South: Property No.E-65 A oi2. MUKTA MUKTA | September 19, luaghast No. 121, Tehsil ®harar Distt. A5 Magar Mohali, Punjab
perty perty LAMHECHND 2075 g
The intending bidders/purchasers are advised to visit Secured Creditor Branch and the auction properties, and make his own enquiry and ascertain additional charges, encumbrances and any third-party interests and satisfy DB%55 H;E'_:"'n'p':"'“m" o E"”.atEEft .I"Ir'L".HEE Suil: ToholAhera thF:'“t1E'gE| !'fa:,uﬂ el
himself/herselflitself in all aspects thereto before submitting the bids. All statutory dues like property taxes, electricity/water dues and any other dues, if any, attached to the property to be ascertained and paid by the successful bidder. v . EE?ﬁlh'- Punja- 140103. As Per Salo Deed- East- Rasta Skle 27 1 ;-
The interested bidders are required to register themselves with the portal and obtain login ID and Password well in advance, which is mandatory for e-bidding, from auction service provider) C1 India PVT LTD. Address- Plot No-68 3rd floor Gurgaon Mprsk 225 - B cpeiny Dz S 7118 Moete "':'"'Fra_h"" 2o ) n"ﬁw:h'"’al Fo
Haryana-122003. Helpline Number- 7291981124,25,26 Support Email id - Support@bankeauctions.com. Contact Person - Dharni P, E-mail id: dharani.p@c1india.com, Contact No.9948182222.. Please note that Prospective bidders may avail online Side 20 ft. As per Site:- East:- Rasta Sida 27 ft, Westt- Bhagwan Dass
training on e-auction from them only. The intending purchaser/bidder is required to submit amount of the Earnest Money Deposit (EMD) by way of by way of NEFT/RTGS /DD in the Account name — GRIHUM HOUSING FINANCE LIMITED - AUC- Side 27 ft., Morth:- Noni Ram Side 20 ft., South):- Lal Ram Skie 201t

Tha akave mentioned Borrowers/Guarantars are advizad (1) To colisct the nri;_irﬁ nofica from the indarzigned far more end
complate details and [2) To pay the balance sutstanding amount interest and costs ote: within 80 days from the dateof notice
refernad tn above toavoid further action under tha SARFAES] Act,

Date ; 28002025 | Place : PUNJAB

3d/- duthorised Officer, KIFS Housing Finance Lid.

New Delhi



